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OPS'i C~uaT 

IN THE cmTri,Al. AfJ.HNisl'RATlV TRisU~AL, ALLAHABAD 

*. 
Allahabad : U!ted this 2nd day of August, 1999 

Con\.e~t Petition No.oa of 1998 

IN 

Original Application No.1389 of 1992 

r.o n• ble Mr. s. Dayal, A.M. 

tion•bleMr. s.K. Agtawal, J.M. 

SD( am Nar a in Pan~ 
S/O K~aar Na"th Ri~dej, 
Rfo 'f.l.ll..Niz.amuadln Pur, 
FO-Sahahpur ( Narain Pur) 
JJi strict...Mir zapur. 

(sri Bt Cha"turvedi, Advocate) . 

• • • • • Applicant 
• versus 

1. J.. N. C~pra 
14 R. M. Nort~ern Railway, Allahabad • 

San gam Lal Shukla, 
statio n superin~cJent, 
Aharaura Road, Mirzapur. 

(sri Prashant ,Mathur, Advocate) 

• • • .Respondents 

Q.. R JJ ~ R LO_r_a_ll,. 

By I-bn• ble Mr. s. Lay al, A.M. 

H?n• ble Mr. s. K. Agrawal, J. M. 

• 

• 

.This Conteopt .petition had been filed for 

calling the Opp. Parties in person and punish them 

for deliberate con"teq,t of the court in not co~lying 

wi tb t.he or c:ter aated 26-a-1991. 

2. &f the or aer dated 26..2-1997 the single sench 

" of tthis Tribt.llal had dlrected the Opp. Parties to 

pay to the applicant per diem rate of caaual labour 

fro• April, 1992 till lle dlte of b1a ra.engaga•ant; 

on the days tbe applicant reported for "*• wo~t 
regardless of the fact wbathc ~ 

~any work fro• hi• or not, 
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